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Nene present fer the applicant

Sufficient time has been granted teo the

applicant for removing defects but +the same

have not been removed as yeti The applicatioen

is fit  te be declined for registratien under

~ Rules 5 (4) of the Centmsl Adninistrative Tribunal

Preocedure 'I-lules.. 1987

‘Le the case be placed before thé court
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